FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
GV ANNAI HOSPITAL LLP (UNDER CIRP) OPERATED IN HOSPITAL INDUSTRY AT
VILAPAKKAM, ARCOT, RANIPET DISTIRICT

LS

|Under sub-regu

(Insohvency Resolution Process for Corporate Persons) Requlation

RELEVANT PARTICULARS

1 (1) of requlation 364 of the Inscivency and Bankruplicy Board of India

20186)

. |IName of the corporate debtor along
with PAN & CIN/ LLP No.

|G V Annal Hospital LLP
LLP MNo: AACEST(
| PAN: AANFG4810F

. |Address of the registered ofice

2 Mo.65, Dhammaraja Koil Streat, Ancot,
Vellore - 632503
3. | URL of website Mot Availale

Details of ptace when majority of fixed
assets are kocated

|Veliore, Tamil Madu

Instafled capacity of main products! services 1Hespita-‘ in G+3 Floors hawng capacity of 90

Beds, with CT scan, STP, X-Ray and Lab facility.

i 'iDuantlt:.- and value of main products/
services sold in the last financial year

Cuantity and value of main producte/senvices
sold during the last Enancial year is ML

7. | Kumber of amployees/ workmen

NIL on Insolvency Commeancemant Daie

|Further detais inclading kast available
!ﬂnancial siatements (with schedules) of
|t years, Bsts of creditors are available at

(=5

amail: gvannai.cirp@gmail com

Highdlity for resolusion applicants under saction
25{2)(h} of the Code is available at URL:

The detads can be oblained by requesting on
amail- gvannai.cirp@gmailcom

. { Last date for recent of expression of interest

August 20, 2026

11. | Date of ssue of provisional Est of
|;.'.'1’CIE.|:|E-:L'WE: resofution applicants

August 24, 2026

Last data for submission of objecions to
\provisional list

12

| August 29, 2026

13. | Date of issue of final Bst of prospective
| resolution applicants

August 31, 2026

14. | Date of sssue of information memorandum,
evaluation mabrc and request for resofiition
| plans to prospective resolution applcants

The detsils can be oblained by requesfing n:un|
| August 31, 2026 |

1
15.] Last date for submiszion of resolution plans

| Septamber 30, 2026

16 iF'm:Ess amail i 1o submet Expression of Interesg

gvannai.cimpi@gmail com

Detaiks of the corporate teblor's registrabon
stahus as MSME

1r

The Corporate Dabtor is registered as an MSME
gnterprize under the category 'SMALL'. The
Udvam registration is oblained on 12.05.2025

Date: 05.08.2026
Placa: Kamur

-

P Balasubramanian
Resoluton Professional of GV Annai Hospital LLP

[BBI Reqistraion No. IBEI/|PA-001/1P-P-02867/2024-2025/ 14404
AFA vadd up to June 30, 2027

8511, Sukkalivur, Karuppampalayam Village,
Karur, Tamil Nadu - 639003
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] APTUS "AI.UE HOUSING FINANGE INDIA I.TD {:}Chﬂl&’l |BHﬂLnMAHI]ALAM INVESTMENT AND FINANCE COMPANY LIMITED
APTUS ] ) . ) . " Farer o eveer e | worporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N.
Registered Office : 8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk, Chennai - 600 010 -AUCTION SALE NOTICE (Sale Through e-bidding Only)
. . SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.
POSSESSION NOTICE Appendlx v ("“es (1) of sec“"ty Interest (Enforceme“t) Rules, 2002 Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies)
Whereas, the undersigned being the authorized of officer of Aptus Value Housing Finance India Ltd under the Securitization and Reconstruction of Financial Assets and Enforcement of Security described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Housing
Interest Act, 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice dated calling upon the CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details
borrowers to repav the amount mentioned in the notice within 60 davs from the date of receiot of the said notice mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s)
P y ) o .y P A ' ) ) , . , of the respective Borrower(s) / Mortgagor(s) (Sincg deceas_ed) as the case may be indicated in COLUMN (A) U/s. 9(1) of the Security Interest (Enforcempnt) Rules 2002. For detailed
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken “Symbolic Possession” of the property described terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https://www.
herein below in exercise of the powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rule. cholamandalam.com & www.auctionfocus.in
S.no Borrower/s/ Co-borrower/s & Guarantor name, Loan Number & Outstanding amount (Rs.) Date and Type of [A] [B] [C] [D] [E & F] [G]
o Description of the Mortgaged Properties ' Possession Taken Sr. | Loan Account No./ Names Of Borrower(s)/ | OIS. Dues to be recovered Description of the Inmovable Property / Type of Reserve Price (In Rs.) Date of Auction
1 Kasirajan & Nirmala, Loan No: ATUTC00195346 - All that a site measuring an Schedule Tuticorin Registration District, Demand Notice Dated: 30.07.2026 oL Coan A/ M:‘tgager(ls.l)Ll f sa\l;lr-as(t)(;r(()sg 26566 (Secured Debs) pectipchose Possession | Eamest Monsy Degosit (1 Rs) &Time
Tuticorin Melur Sub Registration Office, Tuticorin District & Taluk, Korampallam Village & Panchayat, 27.01.2026 Korampallam, 1°,\‘,’|':,Mr‘;' sﬁés.ii(;.r P Shankar Sarasvathi Vellore  District, Vellore ~Registration  District, Rs. 19,93,013/- (Rupees| 24.08-2026
Subramaniyapuram, Computer Patta No. 1152, Sy.No. 12/3 consist 1 Acre 25 Cent, in divided residential of Plots, as Rs.12,02,757/- (Rupees Twelve Tuticori_n 2.. Mr/Mrs.. Perumal Sankar Rs. 20,28,202/- Gudiyattam Sub-District,  Gudiyattam - Taluk, = qu_ﬁteen#r?kh ngty from 02.00 P.BY
namely “Kani Nagar” Plot No.21 consist 3.03 Cent (1320 sq.ft) of land with building bearing D.No.1/82-40 bounded by, | -2khs Two Thousand Seven Hundred Symholic Add For Sr. No. 1 & 2 : 2/116 Anna Nagar| (Rupees Twenty |Sethuvandai Village in Common in S.Nos. 250/2B,{ =& oo onsan to 04.00 P.M.
y Tl Hag ' ' ¢ g bearing = %o Y | Fifty Seven Only) as on 31.03.2026 | Possession Cudiyaam Tk Setavandan Voo | e Tmanty Eint [252, 254/1 the site beaing Plot No.77, in which af S g Thirteen Only)  |(with automated
Bounda"es_: North By: Plot No. 13, South BV' 20ft Common Road, East By' Plot No. 22, West By: Plot No. 20. 1 Temp|e Gudlyatha’rn Tamil Nadu,- 635803’ Thousand Two Hun- RCC Terraced House under construction. Measumg E (I.I’J, Rs. 1 99.301 3/_ extensions
’ ’ East to West both side : 26 feet, North to South both| @ e (g | of 5 minutes
, | Edwin Victor Rajamani & Chellaswamy Sudhakumari, Loan No: AKUZHI0150934 - All that a site measuring an Demand Notice Dated: 30.07.2026 Add For Sr. No. 1 &2 : S No 250/2b, 252, Dred Two Only) Due | &\ oo Totallinlg 858 gq.feét. Boundar?eslf Onthe| & § N_(RUPE‘?S O_F‘rf lakh g eacsh inl t:rms
| Schedule in (Sale deed No.892/2005 & Release deed No.1652/2016) Kanyakumari District, Marthandam Registration 30.04.2026 Maruthencode, \Z/ﬁfg;]eP|OtG’\L%i§;’tt:JmNag$/:$||§$:thl%amngﬁel 25 On 10082025 Jgast by : Street, On the West by : Plot No48, Onthe|  © e LR AR L ofthe Tender
District, Marthandam Joint Il Sub-Registration District, Vilavancode Taluk, Pacode Village now Maruthencode Village, | Rs-10,97,554/- (Rupees Ten Lakhs Kanyakumari Gudiya,tham 635803 North by: Plot No.76, On the South by: Street Thirty Paise) Document),
Maruthencode Village Panchayat, Old Sy.No. 3381 consists 89.500 cents in which F plot consists 16.814 cents, N'p,‘::y FSeveS Tlh;)usand ;3’%?;’;‘2{?‘1 Symbolic Loan Alc. No(s).: Rs. 26,40,583)- (Rupees
Re.Sy.No. 123/6 now Re.Sy.No. 123/6A consists 7 cents in which 5 cents (2178 Sq.Ft) of Land with building including5 | ' ' OF Y} as on 38.58. Possession HLO5VLE000047437 Twenty Six lakh Forty | 24-08-2026
links width pathway bounded by, Boundaries: North By: Channel now Channel Road, South By: Property of Rosemary, ; mri ||\\’|an- gasikun:jars'l'hangaraji (ES- 20,11543/{ VEEOTSI Distri%, (\j/?”(t’tre fegllsératgnthdiﬁ- gu.diyaltltam . Tdhoﬂsénﬂtﬁ‘ﬁ fr&'%gzdggpmm-
. g i . . . Mr/Mrs. Ragasuda upees Twenty |sub division,Gudiyattam T.K, Sethuvandai village| =& undred Eighty Three .00 P.M.
East By: Property of Devasahayam (now Property of Edwin Victor), West By: Property of Jacob & 5 links width Add For Sr. No. 1 & 2: 2/84 New Colony,|  Lakh Fourteen  |S.no. 195/3A4, Land 5.5 cents. Boundarie for 5.5 gg Only) (with automated
pathway. 2 |Sethuvandai, Sethubandai, Vellore, Thousand Five |cents of land together with building thereon: North o w extensions
- — > > > — Katpadi, Kovil, Gudiyatham, Tamil Nadu -|  Hundred Fort by Land S.no 195/3A3, South by Public way, East b (7 . .30/- of 5 minutes
3. Saila & Jincin Raj, Loan No: ANAGER0145512 - All that a site measuring an Schedule in Kanyakumari District, Demand Notice Dated: 30.07.2026 635%03 Add For sr_y No. 1 & 2 : SF. No:| Three Only) As ¥)n pyoperty of Rajin in S.NO.195/3X4, West b\); propert¥ (ZD§ (RuE:eg,'?'\‘l‘vf?Skﬁoéixty onoh i torme
Marthandam Registration District, Tiruvattar Sub Registration District, Tiruvattar Talu Bifurgate From Kalkulam Taluk, 24.09.2025 Aruvikarai, 195/3a4, Sethuvandai Village, Gudiyatham 20-08-2025 of srikanth in S. No. 195/3A4 © Four Thousand Fifty | of the Tender
Aruvikarai Village, Cherupaloor Desam & Karai Patru, Kulasekaram Town Panchayat, Patta No: 1710 & 6260, Old. Sy. No: A HT;" 4'50'4f0ﬁ-h i Kasﬂvatur_‘a" ggggog”d Sro Vellore Dist Kovil Gudiyatham Eight and Thirty Paise)| Document),
779, Re. Sy. No.22/19A1A1, and Now Re.Sy.No: 22/19A1A1A, Consist of 33.46 arse, After deduction of 167 Sq. feet for upees Fourteen akhs Fiity ymbolic e — e
Pathway, K] which Consist of 1.37 cents (;95 Sq feet), and land with building Bearing Old Door no. 20/181 qand B Thousand Four Hundred Fifty Only) as Possession INSPECTION DATE & TIME : 20.08.2026 BETWEEN 11.00 a. m. to 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/-
connectilon No. 07-161-011-1476, and bounded by B'oundaries: North By: Property of Nesam (Now Pr'operty of on 30.04.2026 LAST DT. OF SUBMISSION OF BID / EMD / REQUEST LETTER FOR PARTICIPATION : 21.08.2026 before 05.00 p. m.
Chellakan), South By: Property of A:ni East Bv: Pro ei’eran West Bv: Channal Road *Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and/ or realisation thereof.
' y-Froperty ' V- rroperty ' V- ' For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with 1. SUGUMARJAYARAMAN, Mobile
Rajendran & Vijaya, Loan No: ANAGER0164810 - All that a site measuring an Schedule in (A Schedule Property of i : 30.07.2026 No. 9751407520 & Email Id : sugumarjayaraman@chola.murugappa.com, 2. ANILBHATIA, Mobile No. 8015076428 & E mail : anilbhatia@chola.murugappa.com,
.| pariton Deod Dosument No: 716/2011. Dated:15/02/2011) Ka:}yakumal:i i Kan;akl'lmgri Regist‘:aﬁon e Pompns Noflos Dated Aloor A official of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM
: ! : ' ' Py . . INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets.
Eraniel Sub Registration District, Kalkulam Taluk, Aloor Village, Now Aloor A Village, Aloor Town Panchayat, Now Nager | Rs.8,46,396/- (Rupees Eight Lakhs Kanyakumari P Prop Sd/-
Coil Corporation, 01d.Sy.No: 4648, Patta No: 4160, New Sy. No: 145/2B1, Consist of 0.01.0 Ares, In which Consist of | FOrty Six Thousand Three Hundred Symbolic Date : 04.08.2026 AUTHORIZED OFFICER,
33.711 Sq. Meter (362.7 Sq. Feet), and land with building Bearing Door No : 19/95A, Ward No : 1, and EB: 07-175-002- | Nty Six Only) as on 30.04.2026 Possession Place : Vellore, Tamil Nadu For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
534, and bounded by, Boundaries: North By: Rail Way Road, South By: Property of Muthammal, East By: Property of
Jalavutheen, West By: Pantri Channal. {/_
‘ Band han Bandhan Bank Limited | CIN: L67190WB2014PLC204622 \
5 Rajalakshmi Nagarajan & Subbaiya Nagarajan, Loan No: AAMBAS0173193 - All that a site measuring an Schedule Demand Notice Dated: 30.07.2026, Ba nk Reglstered OMice: DN 32, SEC-V, Sall Lake City, Kolkala-T00091
" | in (Doc no.1808/2024) Tenkasi District Tenkasi Registration District Pavoorchatram Sub Registrar Office Kallurani 29.08.2025 Kallurani, Tenkasi
Village & Panchayat Tenkasi Taluk Natham Patta no.1402 as found in Old Natham Survey n0.296/8C now Natham Rs.11,46,502/- (Rupees Eleven Symbolic DEMAND NOTICE
Survey no.563/28 consists 0.00.59 hectare in 1.45 cent (631.562 sq.ft) of land with building Door no.12/175 EB Hunlzjarlz(a:STl\:/\(/)cr)t\(/];IX) Lzosr?znl;jgflivgﬂm Possession Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 {“Act”) read with Rule 3 of the Security
connection no.07-099-007-20 and Water connection no.220 bounded by, Boundaries: North By: Property of Velsamy v U interest (Enforcement) Rules, 2002 {"Rules”). ; . _
. . . T . . Mow, whereas the undersigned Being the Authorsed Officers of Bandhan Bank Limited under the Act and in exercice of powers conferred under Section 13 (12 ) read with Rule 3
Land, South By: East West Street, East By: Property of Rajmohan House, West By: Property of Nagarajan family of the Bules, already isswed Demand Notice{s) dated below under Section 13(2) of the Act, calling upen the Barrower/Directons)/Guarantor sl Mortgagor (all singularly of
common Land. topether referred to the “obligoes"]/Legal Heirs)/Legal Representative(s), listed hereunder, o pay the amounts mentioned in the respective Demand Motices) within 60 days
from the date of the respectve Motice{s). as per the details given below. Copies of the said Motice|s) were issued by Speed Post and are available with the undersigned, and
6 Raja C & Muthumari, Loan No: AVALLI0180277 - All that a site measuring an Schedule (Sale Deed Document No: Demand Notice Dated: 30.07.2026, further, the said Obligor|s)/Legal Heir[s)/Legal Representativals), may, if they so desire, collect the respective copy frorm the undersigned on any working day during normal
. 1573/2012, Dated: 06/06/2012) Tirunelveli District, Tirunelveli Registration District, Nanguneri Sub Registration 21.01.2026 Thennin_lalai, :;Fhég{bﬁ:g;ﬂn with the above and due to ncn-service of the notice{s) for wvariows reason, it is hereby given, once again, to the said Borrower/Directons)/
District, Nanguneri Taluk, Nanguneri Village, Now Thennimalai, Nanguneri Town Panchayat, Old Ward No: 12, Now | Rs-11,19,584/- (Rupees Eleven Lakhs | Nanguneri Town, Guarantor(s)/Mortgagor to pay to Bandhan Bank Limited, within 60 days frarm the date of the respective Notice(s), the amounts indicated herein below agalnst thelr respective
Ward no: 2, Natham Sy.No: 366/1, Now Re.Sy.No: 1419/3, In which Consist of 2.65 Cents (1155 Sq.Feet), and Building Nineteen Thousand Five Hundred Tirunelveli names, together with further interest ol the date of payment andfor realization, As security for due repayment of the loan, the following Secured Asset(s) have been
. ' » ' . ' Eighty Four Only) as on 31.03.2026 Symbolic rnarigaged to Bandhan Bank Limited by the said Obligar[s) respectively
Bearing door No: 41/1, EB Connection no: 07-024-013 652, and Bounded by, Boundaries: North By: Street, South By: . : - - o
) Possession Loan Azcount | Name of Obligor{s)/Legal Heir{s)/Lagal al adi Date of Date of Description of the Movable/
Mudukku, East By: P  Ramaiya Devar, West By: Mudukk ’ : " Totu| Outytamcing Duacs
udukku, East By: Property of Ramaiya Devar, West By: Mudukku. Mo, Representative(s) [Bs.1* 25 on May 31, 2026 WEA, Demand Notice Immovable Property
;| Geethakodi, Darmaraj Dineshkumar, Darmaraj Yoganathan & Kalpna, Loan No: AKOVIL0045279 & | Demand Notice Dated: 23.01.2026 30.07.2026, 20500025543106| 1. M/s. SAM Gypsum Private ﬂ}:mi?d Rs.7,27,21,122.80/-| 22 March | 10 June 2026 :f'g‘t;'\' EE:“[':E’ E“f‘”_" L‘ﬁﬁ'ﬁur;':arﬂf ht‘ way. of
" | AKOVIL0045306 - Al that a site measuring an Schedule Virudhunagar Registration District, Arupukottai Sub-Registrar | Rs.4,11,454 /- (Rupees Four Lakhs Arupukottai, (Cash Credit) Eﬁ.ﬁ:t?ﬂfﬁiﬁ Fmr;:fu}j 1r'l,.||1l:r1.‘|L|J|F|::: 2026 H'!:'IE' I'Irrﬁﬁrlﬂdi:;lﬂih izkf:fzii-li:-ﬁmr :'IE::JIEE&. iarfjliai:;
office, Arupukottai Village Paimas no: 850 Patta no: 619, 615, survey no: 218/2, Punjai Acer 2.15 in that North side, with | Eleven Thousand Four Hundred Fifty Vuudhunqgar Urban Karnataka 560007, Also at \Ware book debts both present & future. Collaterals Security: All
in the boundaries of the Arupukottai Municipal, consists of 800 sq.ft of land and building bounded by, Boundaries: Fgli’)[ E:Ix)s%g/::t\z'zrvz/g%hﬁ:gﬁgs Pi‘;?ebsoslilzn house IN Thanisandra- No: 5, Shop no: 2, that |:-i-a-:JaI-q.a||}n-:|5 p?r-:er!-:uf Ligd -.:.-j-tIE Building Cid LI-:-:-rcr: 0. 88,
: : i . i - . . Tuba Layout, 1stCross, Saraipalya, nidw na, 90, Sydenhams Road, Choola, wepery . Chonnai
N(?rth By: I?Iot no: 18 F)wned by Nadarajan, South By: 1? ft W|de.East Wes.t road, East By: Plot no: 25 owned by Seven Hundred Thirty Nine Only) as Thankiganidra: M Boad: e Shivaram 600112, (as per property tax Door No,597 (307)
Thilagavathi, Navamani, West By: Plot no: 25 owned by Thilagavathi, Navamani. on 31.03.2026 Karanth Nagar Post, Urban, Karnataka ﬁag.j-jlm;]ﬂ?iah 53:5::: ':5'-;35'““?*-‘555 Hr.?Ed:l l'-éh%:“fjil':hi;&?i
Sa0077, 2. Mr. Thanzll Ahmed Ishrathulla GO0LEZ) Comprised in Part of Q.5 Mos, 1210, L 3,
8 Muthuraj & Karpagaselvi, Loan No: ATUTC00196504 - All that a site measuring an Schedule in Tuticorin Registration Demand Notice Dated: 31.07.2026, (Director/Guarantor), 5/o Late Ishrathulla, 1207, 1203 Part ﬁfIFI-E-- M.l 17-'-3."15|1-'u1 a5 per patfa Rh
" | District, Ottapidaram Sub Registration Office, Tuticorin District, Ottapidaram Taluk, Panchalakurichi Village & Panchayat, 30.04.2026 Panchalakurichi, 1%a. 20 th Main, 6 th A Cross Brm Lavout, 1 NE'-_H 15/101, Block Hf’f;;’gf; E-‘r-l- Mo: 13'3'-_ 5”’5-‘-5 442,
North Avarankadu, North Street, Main Road, Re.Sy.No. 143/1A consist 1 Acre 38 Cent, in which Eastern side 1 Acre 20 Rs.15,05,102/- (Rupees Fifteen Tuticorin Etﬂftr"?:: E’ZE::EE:.:;Er ré‘é;;h ETT';IT?:::; T;;';Jir.:_ éf]_arrll Ef_}fl::fi“ W;EHE’.HPLL;;ELPIEjE?w.:iir:
Cent sold to Mr.Shanmugasamy, remaining Western side 18 Cent (7840 sq_ft) of land with building bearing D.No.2/204 | Lakhs Five Thousand One Hundred Symbolic F-‘.II'EI:I:;:I'E (Director/G Ju_.lrm.,m;.]g_,-,'} Enkir Taluk, Chennai District, and Bounded on the North
bounded by:- Boundaries: North By: Karuppasamy Land, South By: Panchalakurichi Road, East By: Shanmugasamy Two Only) as on 30.06.2026 Possession Mohammed, Mo. 3871, 5 th Main, Maruthi by:R.5.M0.13159/101, belongs to Appa Rac Land, South
Land, West By: Odai Land layout Btm Layout 1 st stage, Near HDFC by:R5. No. 1319/1 Sydenhams Garden Road, East by
! v : Bank, Bangalore South Fharmaram College Sydenhams Road, West hy:R.5No 131972 F. Sampath
g | Thanashekar & Bindhu Kumari, Loan No: ANAGER0166271 - All that piece and parcel of the Immovable Property Demand Notice Dated: 31.07.2026, Bangaluru Karnataka 560023, 4. Mrs, ﬁ\:‘:eﬁa?gtﬁ:‘ﬁfgﬁl?? E:r J;T?Ln:ﬁr FEEI_?-F.?TFGTHTELE
" | (Settlement Deed Document No: 1907/2012, Dated: 30/08/2012) Kanyakumari District, Marthandam Registration 26.12.2025 Keezhmidalam, ;?EIT:?: :r?:"aﬁ:l1?“;:}“‘?%‘:‘"55?‘“{ H.ﬂ-_gl.-:rrat:;mn Pt i e i ':c-gprhsler ith e
District, Karungal Sub Registration District, Vilavancode Taluk, Now Killioor taluk, KeezhMidalam Village, Now | Rs.11,13,140/- (Rupees Eleven Lakhs | Kanyakumari Cross Cheluvadipalya, Or. TCM Royan Road, present and future, buildings, structures of every
KeezhMidalam Village, KeezhMidalam Desam & Karaipatru, Re.Sy.No: 121/9, Consist of 24 Ares, In which Consist of | Thirteen Thousand One Hundred Forty Symbolic Bangalore South Bangalore Karnataka E'I;-;;'_"_l:l‘l;““:;:'z:i”;' :?H:}:.:anll‘{;ﬁ:r: ':':'j *'Tﬁ“}#r’ L~'-" T.E
2.750 Cents (111.30 Sq. Meter), Including Common Pathway Rights, and land with building and bounded by, Only) as on 28.02.2026 Possession 560063, ;-::-mn:c;;-l F‘:réals a_,":ll faiilities at .uinrcid:nt;% t;.e?elt.;
Boundaries: North By: Common Pathway, South By: Property of Justin, East By: Property of Thanabala Jeyan, West topethor with all present and future liberties, privileges,
By: Property of Palaiyan, Krishna Pillai & Panchu. easements and appurtenances whatsoever to the sasd
premises or any part thereot or usually held, oocupled or
Johnagalya Y & Jesuraj Y, Loan No: ADINDGO0143454 & ADINDG0199433 - All that piece and parcel of the propety Demand Notice Dated: 01.08.2026 enjoyed therewith or expected to belong or be appurtenant
10. L L Lo . . L . . . Co . A ! thereta: and () all plant and machinery attached o the
at Dindigul District, Dindigul Registration District, Sanarpatti Sub Registrar offices, Dindigul East Taluk, T.Panjampatty 29.05.2026 T.Panjampatty, sarth or permanently fastaned to anything attached to the
Village, S.No.222/12B, Hectare 0.22.0 or 54 cent in South Side in Center Portion 05 Cent of land and building bounded by |~ Rs-12,21,558/- (Rupees Twelve Dindigul sarth, and suichmovabie parts as they may comprise of,
(At Present New Patta No.2746, S.N0.222/12B6). Dindigul District, Dindigul Registration District, Sanarpatti Sub Lak:s T(;lvegtgf?ng_T:;)lése;n;j;ve Pstb""c =with further (nterest, additional Interest at the rale as more partcularly stated in respective Demand Nobice dated as mentioned above, INCidental expenses, costs, Charges
i ; indi i ; ; i undred rirty eight Unly ossession etC. incurred gl the date of payment and/or realisation, if the said obligatons) shall fail to make payment to Bandhan Bank Limited as aforesaid, then Bandhan Bank Limited
Reglis'Frar offices, Dindigul East Taluk, T.Panjampatty Village, $.No.222/128, Hectare 0.22.0 or 54 cent i Center Portion Rs.3,32,897/- (Rupees Three Lakhs shall proceed against the above Secured Asset{slfimmovable Property undar Section 13(4) of the said Act and the applicable Rule= enfirely at the risk of the said
Undivided 1/3 share 2.3 cent out of 07 Cent of Pathway bounded by (At Present Patta No.2745, S.N0.222/12B3) Thirty Two Thousand Eight Hundred Obligoris)/Legal Heirls)/Legal Representativels) as to the costs and consequences
Boundaries: North By: Property owned by Anthoniy mariyanallathambi and Stephen Arockia dass, South By: Property Ninety Seven Only) as on 29.07.2026 The said Obligor{s)/Legal Heir{s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset(s]/iImmovable Property, whether by way of
owned by Anthoniy mariyanallathambi and John Agalya, East By: South North Road, West By: Property owned by fﬁ'ﬁ:ﬁi‘:ﬂlr'lz':'l‘:"’r':;:‘]'fl'zh'l"'::"I"l‘:’igtrflt'el IE';'IGEI':':I:E:E:'; ﬁﬂ;jﬂ?:}ﬂ?‘mi‘: ?J';‘iii:"l':fhlmngﬁrd”':'-;';lﬂf’5'3"" who contravenes or abets contravention of the provisions of the Act or Rules
Anthoniy mariyanallathambi, Stephen Arockia dass and John Agalya / Undivided 1/3 Share pathway, Boundaries: Date : 05 Au;ﬁist T Pl S Pt o T ' h sd/- Authorised Officer, Bandhan Bank Limited
North By: E Schedule Common Property, South By: Property owned by Maniyam and Devaraj, East By: A Schedule
Property, West By: A Schedule Property. -
11. | Mahendiran P. Mala M & Sanjay M, Loan No: ATIRUN0200741- All that Piece and parcel of the property at 2nd Demand Notice Dated: 01.08.2026, APTUS APTUS "AI-U E Hous' NG FINANGE IN DIA I-TD
" | Schedule: Cheranmahadevi Registration District, Kadayam Sub Registration Office, Alangulam Taluk, Tenkasi District, 29.05.2026 Sivasailam, Registered Office : 8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk, Chennai - 600 010
Sivasailam Village & Panchayat, Pudukudiyiruppu, Ramar Kovil Street, Ward.No.3, Ayan Punjai Sy.No.123/3S in 0.05 | Rs.11.76,533/- (Rupees Eleven Lakhs Tenkasi 2 POSSESSION NOTICE Appendix IV (rule8 (1) of Security Interest (Enforcement) Rules, 2002
Are, Ayan Punjai Sy.No.123/3R in 1.05 Are, Totally 2.00 Are in that consist 869 Sq.ft of land with building bearing D.No. | Seventy Six Thousand Five Hundred Symbolic ' , , , , — , —— —.
57B' bounded bv. Boundaries: North Bv: I;assa ¢ South Bv: Naravanan House. East Bv: Paramasivan House. West Thirty Three Only) as on 29.07.2026 Possession Whereas, the undersigned being the authorized of officer of Aptus Value Housing Finance India Ltd under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Bv: Palnandi HOYJ’SBI (EB- 07_05'5_0 : 1-87‘),. ge: ¥ Y ' y: ' Interest Act, 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice dated calling upon the
y:rab ' borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of Aptus Value Housing The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken “Symbolic Possession” of the property described
Finance India Ltd. The borrower's attentionis invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets. herein below in exercise of the powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rule.
i icer - ing Fi i Borrower/s/ Co-borrower/s & Guarantor name, Loan Number & .
Authorised Officer - Aptus Value Housing Finance India Ltd S.1no. /s/ orr / _ Outstanding amount (Rs.) Date and Type of
Description of the Mortgaged Properties Possession Taken
FORM G “ ” 1 Mariyappan & Govindaraj, Loan No: AHOSU10141185 - All that a site measuring an Schedule in Krishnagiri District, Demand Notice Date: 29.07.2026
Krishnagiri Registration District, Shoolagiri Sub Registration District, Shoolagiri Taluk, Hosahalli Village, B Schedule ltem No.1 30.04.2026 Hosabhalli,
GV ANNAI HOS:::'\I',II\I_AEIL(I)"‘I(JF\?SETQXEIT?IIE’?gFO’ER%I':FIIE"Il)TE\IREg;FI’:I?EL INDUSTRY AT | M PO ‘ a I \ N T Natham Old SF.No.269, As per New Subdivision SE.N0.335/12 in this extent of 121 Square meter or 1301 Square Feet. ltem R§.15,36,672/- _ _ Krishnaqiri
VILAPAKKAM. ARCOT RANIPET DISTIRICT No. 2 Thakku 1. SFN0.271/2D, As per New Subdivision SF.No.271/2D2 Dry land Hec.0.02.33 Asst Rs.0.05 in this extent of an | (Rupees Fifteen Lakhs Thirty Six Symbolic
(Under sub-requiaton (1) of requlation 36A of the Insolvency and Bankruptey Board of ndia : : . Acre. 0.05.3/4 Cents. Thakku 2 SFNo.271/2D, As per New Subdivision SENo.271/2D4, Dry land Hec.0.16.60 Asst Rs.0.36 in T%V”;%“n‘i' ?';‘SHOU:‘?;%E‘*Z‘S*Z”;V Possession
- - WhllSt care IS taken [0 tO dacce tance Of this extent of an Acre.0.41 Cents. Thakku 3 SEN0.271/2D, As per New Subdivision SENo.271/2D7 Dry land Hec.0.49.19 Asst y 0
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Rs.1.06 in this extent of an Acre.1.21 1/2 Cents. Thakku 1 to Thakku 3 in this total extent of an Acre.1.68 1/4 Cents. land with

T o - SV Ao oo T1P advertiSing Copy it iS not possible to Verify i‘ts All Other appurtenances attached to the Said Property. This property also attached into Panchayat Limits of Hosahalli and this
. IName of the corporate debtor along nnai Hospita )

property also attached into Union Council of Shoolagiri/East By: C - Schedule Govindasamy Land, West By: Oni poramboke,

RELEVANT PARTICULARS

with PAN & CIN/ LLP No. Iﬁ,l&ijN:Aﬁﬁgggng ContantS The |ndian ExpreSS (P) Limited CannOt North By: Common Road, South By: Mariyappan land B Schedule, Item No.2 Thakku 1 SE.N0.271/2D2 in this extent of an
2. |Address of the registered ofice No.65, Dharmaraja Koil Street, Arcot, ' Acre. 0.05.3/4 Cents./North to South Eastern side: Nil, North to South Western side: Nil, East to West Southern side: Nil, East

Vellore — 632503 to West Northern side: Nil / East By: C - Schedule Govindasamy Land, West By: C Schedule Govindasamy land, North By:

3.1 URL of website Not Available be held responSible for SUCh Contents, nor for any Common Road, South By: Mariyappan land B Schedule, Item No. 2 Thakku 2 SEN0.271/2D4 in this extent of an Acre. 0.41

Cents. / North to South Eastern side: Nil, North to South Western side: Nil, East to West Southern side: Nil, East to West

4. | Details of place where majority of fixed | Vellore, Tamil Nadu | d ' d |t f Northern side: Nil / East By: P - - Oni .
: y: Property belongs to Periyannan & Others, West By: Oni Poramboke, North By: Property belongs to
assets are located 0sS Or dad mage Incurred as a resuit 0 Mariyappan, Govindasamy & Rajagopal, South By: Selvi E- Schedule Property, Item No. 2 Thakku 3 SEN0.271/2D7 in this

5. |Installed capacity of main products/ services [Hospital in G+3 Floors having capacity of 90 extent of an Acre.1.21 1/2 Cents. / North to South Eastern side: Nil, North to South Western side: Nil, East to West Southern

Beds, with CT scan, STP, X-Ray and Labfaciliy. transaCt|0nS Wlth COmpameS, aSSOC|at|0nS Or side: Nil, East to West Northern side: Nil, Boundaries: North by: House belongs to Lakshmanan, South by: House belongs to

6. | Quantity and value of main products/ | Quantity and value of main products/services A : C Subramani, East by: House belongs Chinnaiah & 10 ft Concrete Road West by: House belongs to Krishnan.
services sold in the last financial year  |sold during the last financial year is NIL. md |V|d U als adve rSl N In |tS neWS a e rS Or
7.1 Number of employees/ workmen NIL on Insolvency Commencement Date g p p o | Senthil Kumar & Sridevi, Loan No: A1341890006525 & A1591820013563 - All that piece and parcel of the immovable Demand Notice Dated: 29.07.2026
8. |Further defalls including last available | The details can be obtained by requesting on ' ' " | property In Krishnagiri District attached to the Registration District of Krishnagiri,Sub Registration District of Barugur and 29.04.2026 . Salinayanapalli,
|fnancil statements (uith schedies) of |email:gvannai.cirp@gmailcom Publications. We therefore recommend that Village of Salinayanapali the land bearing S.FNo.291/5 & 292/4 in this an extent of 0.5 acres (0.47 + 0.08) with allother | R-13,35.492/~ (Rupees Thirteen | - Krishnagiri
inancial statements (with schedules) o : ; : , . Lakhs Thirty Five Thousand Four Svmbolic
two years, lists of creditors are available at appurtenances attached to the said property. Thakku:1 (S.F.no.291/5 an ext of 0.47 acres) - Boundaries: North Of: H . y
, ' 1 ' . _ , _ . _ e i undred Ninety Two Only) & Possession
9. | Eligbilty for resolution applicants under section | The details can be obtained by requesting on readers make necessary mqumes before Sendlng B.T.Murugan's land, South Of: 20 feet wide pas:sage, East Of: B.T.Balan's land, West Of: Senthllkumar§ property. Thakku:2 Rs.18,020/- (Rupees Eighteen
25(2)(h) of the Code is available at URL: email: gvannai.cirp@gmail.com (S.F.ng.292/4 an ext of 0.08 acres) - Boundaries: North Of : B.T.Murugan's land, South Of: 20 feet wide passage, East Of: | Thousand Twenty Only) as on
10. | Last date for receipt of expression of interest| August 20, 2026 any momes Or enterlng mto any agreements Wlth Senthilkumar's property, West Of: Barugur to Emakkalnatham road 30.06.2026
. Draots (()efcltis\?g?ezf()‘l)tjﬁglr?:nalli(I:I:;tosf August 24, 2026 3. | Indhira S & Shanmugasundaram M, Loan No: AHOSU10219779 - Al that a site measuring an Schedule in Krishnagiri Demand Notice Dated: 29.07.2026
prosp PP advertlsers Or 0therWlse aCtln On an " | District, Krishnagiri Registration District, Veppanapalli Sub Regis-tration District, Krishnagiri Taluk, Thalipalli Village, Old SF 30.04.2026 Thalipalli,
12, |Last date flolf ?meiSSion of objections to | August 29, 2026 g No.2/5, SF No.2/5A1, SF No.2/5A1B Dry Land Hec.0.0.00.54 in this extent of 582 Square feet land with All other | Rs.11,65,705/- (Rupees Eleven Krishnagiri
provisional lis . . ) i ; Lakhs Sixty Five Thousand Symbolic
_ — . ! ! appurtenances attached to the said Property. This property also attached into Panchayat limits of Veppanapalli and also Y v y .
13. rDeztoeIlj)t];oI?lS:;pclJiiggﬁsl, list of prospective | August 31, 2026 advertlsement m any manner Whatsoever- attached into Un-ion Limits of Veppanapalli, Boundaries: North By: Panchayat Road, South By: Ramkumar Vacant Property, Seven Hun;i(;e(;isFlz\;]ezgnly) ason Possession
1. | Date of issue of informafion memorandurm, August 31, 2026 East By: Rajagopalgowdu Vacant Property, West By: Ramkumar Vacant Property.
evaluation matrix and request for resolution ; . . o -
plans to prospective resolution applicants 4 Anandhan Mathiyan & Ramya A, Loan No: ATPTUR0203029 - All that a site measuring an Schedule: C In Krishnigiri District, Demand Notice Dated: 30.07.2026
15, Last date for submission of resolution plans | September 30, 2026 Krishnigiri Registration District, Pochampalli Sub Registration District, Pochampalli Taluk, Mahadevagollahall Vilage, Patta No. he .08 ﬁ;.;]/l.(zlgjﬁees Nine Maha:(d_e\;lagol!a_halll,
— : - — n 1786, SF No. 735A/3, Dry land Hec 0.14.00, Acer 0.34 1/2 Cent, Asst Rs 0.19, With in this extent of Acer 0.07 1/2 Cent Land ) k.h' N" Eioh P[h y rishnagin
16. | Process emailid to submit Expression of Inferes{ gvannai.cirp@gmail.com with All Other appurtenances attached to the Said Property, Boundaries: North By: Vechile way For Family Members, South IFouarl H:n dlr:?jtyNil:gt; Se\?z:a([)]nly) PstbOI.' ¢
17. | Details of the corporate debtor's registration | The Corporate Debtor is registered as an MSME By: Vielu Property, East By: Govt Land, Velu Property and Mud road, West By: Govindharaj Property. ossession
status as MSME enterprise under the category 'SMALL'. The as on 31.03.2026
Udyam registration is obtained on 12.05.2025 — : : . -
Date: 05.08.2026 Sd/ 5 Settu, Gayathiri & Thirumoorthy, Loan No: AVELL00150422 - All that a site measuring an Schedule in 1st Schedule of Demand Notice Dated: 30.07.2026
Plaa Sé, Kéru-r P Balasubramanian " | Property address: All the piece and Parcel of Land and Building bearing Thirupatthur District, Vellore Registration District Now 30.04.2026 Pachanur,
. Resolution Professional of GV Annai Hospital LLP its changed in Thirupathur Registration District, Natrampalli Sub Registration Office, Natrampalli Taluk, Pachanur Village, Punjai Rs.14,62,622/- (Rupees Tirupatt_ur
IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14404 Old Survey No.256/2C, New Survey No0.256/2C2, Measuring an extent of 9 % Cents, Boundaries: North By: Survey ThFOU”ee'y-a:flhs S'XtVTTWO Symbolic
. AFA valid up to June 30,. 2027 No.256/2B Thothalammal Land, South By: Survey No.256/2D1 Settu Land, East By: Survey No.256/2C2 Kappor Property, Tousgn:i X ung:)egs ;\aezn;y Possession
85/3, Sukkaliyur, Karuppampalayam Village, West By: Survey No.256/2C2 Pushpa Land. wo Only) as on 30.06.

Karur, Tamil Nadu - 639003 2nd Schedule of Property address: All the piece and Parcel of Land and Building bearing Thirupatthur District, Vellore

Registration District Now its changed in Thirupathur Registration District, Natrampalli Sub Registration Office, Natrampalli
Taluk, Pachanur Village, Punjai Survey No.256/2D, New Survey No.256/2D1 Measuring an extent of 2 %2 Cents. Boundaries:
East: Kappor Property, West: Pushpa Land, North: Settu Land, South: Pushpa Land.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of Aptus Value Housing
Finance India Ltd. The borrower's attentionis invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

Authorised Officer - Aptus Value Housing Finance India Ltd
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